
341 Gmntof SRAVANA 31, 1895 CSAKA) .Pension to Free-
dom Fighters 

lilt ~ q'{ : ~-  ~  ~ 

.iIt 'liT wiTt '1"T :~ ~ ~ : ,,"<liT 
~  .q( ~ ~-- (  ;rI?:T ~ T 

~  onfu«T ~ I 

iii\' 'I'Z"' ~  . ~ (: ~ 9.  ~ . 

~ T <f'I; m1 ~. ~ '1m ~ ~ ,;if; 

~ I ",tir" if; 9 1~ imr.f ~ ~ f'f, ~ 

iri '1:ifrf:1!1f ~-  ~ fq;r ';f: i!1?:T 
~T  ~ cf( .... [7 'i,tiJ'!f ~  ., ~  <ifr 

~  if ~ ~  ~ ~ ~ I 

iii\' 1{N qoa' RT T (~ : ~ ~ 1"'1' 

wf.t 'f;\ tfiifi' ~  I (~ ) 'f(.r 
~T 1 >;j' 'f'fr 1~ 'IT<'fi <roo( ofrh:lr ~  

'+Inr ~ "ff'1'f.T ? 

...n ~  ~(  .T;r;rqol : '+Iii, 

<iff .mr lRI' T ~  I ;;f{qif OfT '+Ir .. ,-if;!' 
1'=<1<: ~.  fir:<if f, ~. m€l'Ii 

~  ~~ I (~ ) I 

,!,-;:'t ;r, 

'"".mt' ( ~ 
'+IN"f ~ T ~  

forlii ;,:,i[tJT I 

"17.31 Ius. 

: ~ 1 'r<'\' ~~  

'Qq ~  ~ :  

HALF-AN-HOUR DISCUSSION 

ErrENSION OF PERIOD FOR RECEIpT OF 

AppLICATIONS FOR GRANT OF PENSION TO 

FREEDOM FIGHTERS 

SHRI C, K. CHANDRAPPAN (Telli-
cheIry): Mr, Chairman, on the 8th of 
August, when the Minister ans'Nered the 
question regarding the pension sjven to 
freedom fighters, same of the very im-
portant problems came up and that is 
why I thought it lIeceSSary to rai.e balf-
au· bour discussion. Today again tbis 
question was raised in this House and 
the Government have made detailed state-
men.t regarding the applications that have 
. been received and the pensions granted 
and the applications disposed of. I am 
"UY sorry to laY that whatever migbt 
be the explanaticin the Government gives 
.regardins the inadequacy of the number 

CH.A.H.) 

of staff or the difficulty about finding 'a 
plaLe for them to work etc. there has 
been rather unpardonable delay in taking 
a decision. There is bureaucratic delay 
in tkking a decision and it has its other 
implIcations too. There are tens of 
tboutands of applications which have been 
referrEd back. According to the ,tate-
menl 49,935, nearly 50,000 ap1;>lications 
have been referred back seeking explana-
tion. from pensioners. I tbink the Gov-
ernmenl should keep in mind nne thing 
wben they are doing so. The very ,dea 
of giving pension has come from the fact 
thllt the nation and the Government have 

decided to honour those people who dedi-
cated their entire life or atleast tbe be.t 
part of their life for the freedom of this 
country. As a mark of recogrution of 
that sacrifice and their noble patriotism 
the Government had decided to give 
pension to them. But now it has 
been reduced, I do not say in all cases; 
bUI in many cases. Some bureaucrats 
titling in the MinistrY are  pretendirg 
themselves to be sO big 'lIld thev are 
treatJn& the freedom fighters as somebody 
who IS .tretching his hand seeking so",-e 
bakshish from somebody. That attitude, 
which has been displayed in so many 
ca>es, should change. 

I am very happy that the Government 
is taking some decision in this regard. 
Bu: what is the positive decision or step 
thaI the Government will take to !ovoid 
such undue delay which is now takin!!, 
place in taking a final decision with re-
gard to pension? 

:Saturally, the freedom-figh,." are 
mostly old people, some very aid and 
invalid and others poor, Some of them 
halle already died while their ca,e, were 
pending with the Government. Will Gov-
ernment take some step by which prefer-
ence will be given in the consideration 
nf rpplications of freedom-fighters who 
are Hry old, invalid Or poor? Will they 
take some special measures to see that 
their ases will be disposed of immedi-
ately? Will the hon. Minister appoint 
some more officials to process the ~
cations and dispose of them? ~ time 
limit should be fixed and the Govero-
ment should come out with d clltegorkal 
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statement that all the 'applications pending 
with the Government will be disposed of 
within a certain period, which should 
not be two or three years but a tew 
mouths. 

Tbere were certain very sPecial cases 
which were broupt to the notice of 
Government to which We have not re-
ceIved any clear answer. In fact, J 
lIave brought this to the notice of Shri 
Pant. There are some people from my 
State who in their statement days in the 
early or l'ate thirties studied in big 
cities like Bombay or Calcutta and 
who took part in the freedom 
movement. They were put behind 
the bars and after their release they left 
those cities and came back to Kerala. 
Th¥ joil authorities of h ~ cities ~  

nllt in a position to give them a certi-
ficate about the tenure for which they 
were in those jails, because they were 
in a big city only for a few yeors and 
they do not now know their old jail mates 
who might have now become MPs or 
MLAs. What is to be done in soch 
cases? I can cite many specific cases of 
thi, nature where pension has lIet been 
paid to them and, in fact, the;r ~  

hve been rejected. Suppose ~ bring 
up ,such cases, supported by people of 
long standing in politics, MP. Or MLAs 
or ex-MPs Or ex-MLAs who might have 
heen their jail-mates, will you ::msider 
theIr case favourably? 

Then there are people who har! gone 
underground for long periods many-many 
decades back. They could produce ad-
vertisements inserted by the police in the 
newspapers about them. saying that such 
an<i such people are absconding. But 
they could not introduce any official 
recO!d to show"" that they were under-
ground. NoW- tItey are bei:tg denied 
pension. What can you do in such 
caseo;? 

Then there are some very peculiar 
cases. Take the case of people who were 
sentenced and kept in jails in places 
which are" now in Pakistan. Obvioosly, 
they cannot produce any jail documents. 
Wh,' will JOU do in those : ~? 

Fighter. (H.A.H Dia.) 

Then, I have been told that a deputa-
tion has already met the--Prime Minister 
in this connection. Shri Indrajit Gupta 
waa also there in that deputation. 
The deputation Waa from BBDJIadelh. 
Then: were people who took part in the 
freedom movement. If-the Bangladesb 
Government has no objection in their 
receiving pension from the Government 
of India, what will be the deci.ion that 
the Government of India will take ('It 
that matter. 

Then, I would lie the Government 
to spell out very  clearly what they are" 
going to do about those who participat-
ed in tbe liberation struggle of Goa, 
INA and RIN uprising. There arc so 

~ letters we are receiving thal lite 
people who applied for pension, their 
cases have not been decided. The Gov-
ernment had made certain position clear. 
I think, the case is pending; the case was 
rejected also and, if necessary. it should" 
be reconsidered. 

Now, I come to a case in which I-
am very much concerned and my pe<,ple 
are also very much concerned. That is 
about the Moplah Rebellion ;n Kerala. 
The Government had answered a Ques-
tion in the Rajya Sabha and two Ques-
tions in Lok Sabha where they h'ad stated 
that they would not ,~ fl-ny pension" 
to the participants in the Moplah Rebel-
lion in 1921-22. It is a fact that the 
Kerala Government is not a Government 
run by the Opposition parties alone; It 
is a Government in which the ho •. 
Minister's party is a partner. It is a 
Government in which the Communist, 
parly ~ there arid many other parties .. ...-
there. That Government had decided to 

~ pension to the participants of the 
M('plah Rebellion. And "the ~  ~ 

vety correct. As is well-known, the. 
Briti.hers tried to malign even the first 
war of Independence depicting as a 
communal uprising. 

This is a book written in, Malayala",. 
The authol' i. Mr. Madhavan Nair who. 
inci.dentally, was the first elected Presi-
dent nf the Kerala Pradesh Congres.. 
Ccmmittep and who directly took part 
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ill thut Rebellion. He did not ~8 :  ibe 
it in the most unsympathetic manncr Its • 
communal riot or anything like thet. I 
d,' not know from wbere the Home M" 
nistry claimed and Mr. Mobsin c:1aimed. 
t!u:t be bad referred to bistory bool and 
then came to a ~~ . I would only re-
quest tbe Government that it is better fOI 
the Home Ministry to refer to th:: book 
",ritlen by one of tbe former leaders of 
the Congress party. Also it is good for 
them to refer to the "History of Congress 
party' in J(erala" wbich was published bv 
the K.P .C.C. whose this is not depicted 
as a communal riot. 

I! was a peasant revolt. It was a 
revolt in which the Congress leaders and 
the Khilafat movement leaders tose1her 
came out. hand in hand, denouncing the 
British colonial administration in the 
country and pleaded for the country's 
Independence. Of course, there were 
aberretions. Nobody denies tbat. But 
the main trend. the main spirit, bebind 
the Moplab movement was that it was 
a peasant revolt and it was a revolt of 
these people who wanted this country to 
be free. ,. 

Lastly, I come to Telengana uprisings 
again!t the Nizam. I am not referring 
to recent Telengana movement. I am 
referring to Telengana uprising against 
the Nizam and the Razakan. Answer-
in!! a Question last year. tbe Minister 
!laid that in consultation with the State 
Government, they will take a final deci· 
sion and thev will Dlace it on tbe TRbie 
of the House. They have uot done flO. 
I would only request the Home Minister 
to consider this Question sympathetically 
because tbat was a movement of the 
peasants against one of those fanner 
kin",; who tried to diSintegrate Ibis 
cou'ntrv an:! to create an atmosphere in· 
stigated by the Britishers against the 
ve.,. interest of India. He brought about 
a terrible Razakar movement to dis· 
integrate tbe country and to threaten 
the country's freedom again.t whicb tbe 
peasants toooC to arms and fought. What 
is the decision of tbe Govemme"t with 
regard  to this? 

These are my specific questions ond I 
hope that the Minister will reply, posi· 
tively to these questions. 

MR. CHAIRMAN: Before I call upon 
the memllen wIIo sot tho priority in 
tbe ballot that was - h ~ are 
fcur of them bere may I make a request? 
Because the subject is very important, to· 
enable the Minister to deal witil the 
matter properly 'lind to make the discussioo. 
really meaningful, the members may 
please be hrief 'lind precise. I request 
them to put tbeir questions witb precision. 

Sbri P. G. Mavalankar. 

SHRIP.G. ( h ~

bad): Although it is true that the Minis· 
ter bas given fairly detailed replies 
on thi, problem on the 8tb August and 
22nd August, i.e., today, we Ind that a 
number of questions still remain un· 
answered. a number of difficulties reo. 
main unsolved. That is why, I am 
asking tbese questions. 

First of all I want to know bow far 
it is legitimate Or right to have a time 
limit for receiving applications. Because 
YOIl set a last date, a time limit, a 181 ge 
number of applications come to you with· 
in that particular time limit. It is not 
more desirable to let tbe applications 
come in tbeir nonnal course and thereby 
relieve the pressure? 

Secondly, in view of the hct that a 
~  number of appucations nave 3lready 

been received, is it not a fact that 8 
number of these applications have been 
proved to be bogus? In partIcular, I 
want to know wbetlier the Home Minis· 
ter ha. seen a report by ~ Shri 
Yogendra Bali tbat appeared in the 
T ~  of India on 9tb Augu,t ~  

ing the heading 'Bogus claimant. to 
pcolitical pemion pose problems to Gov-
ernment'. The Statesman of Delhi of' 
111h July al"o spotligbted this problem 
hv giving a story on 'Tamra Patra" for 
the Asking". 

Is it not a fact that mauy of those 
who received tamra patras,---ana some 
. of them very old-have not yet received 
their pension.? One Mrs. Chanc.hal 
Ben of Surendra Nagar in GujarM, who· 
is 96 years old, received tamra patra-
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from the hands. of the Prime MiDister 
and she embraced .the PriDl# ~ . 

But even after oue full year she had not 
received her pel1l!ion. When the news 
came, I wrote to the Prime MinisLer and 
Lbe reply was ihat the case was still be-
ing plocessed. At last, the penslOU has 
been granted. My question h this. In 
processing the applications, will the 
Mioister see to it ffilit the very old ,.nll 
infirm are given the first priority so that 
they get some benefit out of this pension 
and de not get it posthumou.iy? Shrimati 
Ch&cchal Ben went to the ollicc of Lh<: 
District Colleclor of Surendranagar at 
t "e al'c of 96 and said, 'Take back the 
tamra p'dtra what "I want is my pension." 

I also want to know what are they 
t:!oinll about bogus applications, bogus 
claimants. 

Then I want to know wheLher the 
people who participated in the Statfs 
ptople's ~ - h  former pr.:nce-
Iy States-before independence are cnn· 
sidered as fit cases for getting pension 
under this scheme. 

Regarding the naval ratings uprising of 
]5>46 in Bombay, none of them W8; in 
civtl jails and, therefore, they are unable 
to produce certificates which ale Teql'ir-
ed tC' be prOdUCed as per Government 
rules. I request that Government may 
please waive that rules in respect of 
these people. 

Lastly, the Indian National Army peo-
ple arc already being considered eligible 
for this pension scheme. Governmenl 
have appointed one committee here. Will 
it not be possible for the Government 
to appoint on this committee either of 
tlc two ollice bearer. of the Azad Hind 
Fanz Association, 82 Darya Gaoi, Delhi, 
"'--cau.e that Association and the officers 
concerned are very active in this parti-
cular problem of INA personnel. 

The Mioister of State (or Home 
Affairs, Mr. K. C. Pant, aaid the other 

day that many of the cases had been 

referred back to the States. I want to· 
ask .whether these cases whicn were u-
ferred to the States. would come back to 
the Centre after scrutiny by Ine States 
er whether they would be disposed of 
at the State level. 

These are some of my question9. 

·SHRI S. A. MURUGANANTHAM 
(Tirunelveli): Mr. Chairman, Sir, I am 

gtatefuI to you for giving me an oppor-
tunity to participate in the Half-an-Hour 
Discussion regarding grant of pension to 
Freedom Fighters. I will put seven spe-
cific questions and I hope that the hon. 
Minister of Home Affairs will reply to 
tnem. 

Sir, the State Governmolll of Tamil 
Nadu Was giving political pension of Rs. 
75 per month to the freedom fighters un-
til recently. The Central Government 
used to deduct this Rs. 75 from the poli-
tical pension grantd to the freedom fight-
ers and a net sum of Rs. 125 or ]50 was 
being given to Ihem by the Central Gov-
ernment. Now that the State Govern-
ment of Tamil Nadu h'as stopped the po-
litical pension of Rs. 751-I woul:! like 
to know from the hon. Minister of Home 
Affairs whether the Central Government 
would include this sum in the pension 
granted by them and pay to the freedom 
fighters a sum of Rs. 200 or Rs. 225 as 
the case may be. 

Secondly, Sir, I would like to inform 
the House that there is inordinate and 
unconscionable delay in granting the ~  

sion to the freedom fighters. As you 
know, Sir, most of the freedom fighters 
are beyond the age of 60 and several of 
them are also invalid and suffering from 
servere ailments. Pinning their hopes on 
this pension, they have incurred debts and 
it is but natural that tbey would like to 
die honourably by paying off these debts 
with the political pension they will get. 
The inordinate delay in sanctioning the 
pension bas hit them very hard. I would 

"The original speech was delivered in Tamil. 
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like to appeal 10 the han. Minist.r of 
Home Affairs that priority should be given 
in the matter of sanctioning the pension 
to the freedom fighters who are aged 
more than 60. who 'are invalid and dis-
eased. This will enable them 10 have the 
satisfaction of clearing off their debts be-

fore their death. 

Sir. I would like to refer to the direc-
tive of the Home Ministry which stipulates 
that the freedom fighters whose applica-
tions are received later Chan August 14. 
1973 would not be eligible to get the 
pension from August IS. 1972. I request 
th'at this kind of rigid approach so far 
as the freedom fighters are concerned 
should be given up. After all. they have 
also sacrificed their everything for the free-
dom of the country. This stipUlatIon 
should be Iiberalised and they should also 
~  their pension from August 15. 1972. 
though their applications are received later 
th'an August 14. 1973. 

Sir. il" the matter of honour'ng th', f!'C'e-
dom fighters. there should not be any dis-
crimination. In these days, some Judges 
who were sympathetic to the cause of our 
freedom did not impose sentences even 
upto six months. They used to be liberal 
and sentenced the freedom fighters upto 1 
month or 2 months. Now that should 
not prevent them from getting the pen-
sion. It is not their faUlt that they were 
not sentenced upto six months or more 
than six months. I would like to know 
from the hon. Minister of Home Affairs 
whether those cases would 'also be consi-
dered for the grant of pensIon. 

Sir. April 7, 1954. July 14. 1954 and 
August 9. 1954 are red-letter days in the 
history of freedom of PondichelTy f. om 
the yoke of French Colonial Rule there. 
The people of Pondicherry waged their he-
roic struggle for freedom of Pondicherry 
and for the mercy of Pondicherry with 
India on these da:tes. The then Indian 
Ambassador. Padm Sri Kewal Singh. and 
"Iso the entire Pre", eulogised the valiant 
struggle of \he freedom fighters. Just be-
cause they did not undergo six months' 
imprisonment and because they went un-
derground. they have been denied the 
political pension. I would like to know 

1579 L.S.-12, 
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from the hon. Minister of Home Affairs 
whether these freedom fighters in Pondi-
cherry would be made eligible for pen-
sion from the Government of India. I 
appeal to the hon. Minister that their case 
should be considered favourably. 

During the Second World War, many 
patriotic Indians in Andaman-Nicobar Is-
lands fought against the Japanese Impe-
rralist Forces which had occupied the Is-
lands. They are not being considered for 
pension. I would request the hon. Minis-
ter of Home Affairs that their case also 
should be considered sympathetically and 
political pension must he granted to them. 

Sir. in many cases the freedom fighters 
have undergone cumulatively more th'an 
six months' imprisonment. but not at a 
time. Just because they have not un-
dergone imprisonment for six months at a 
stretch, their applications for pension h'ave 
been rejected. The freedom fighters who 
have undergone imprisonment cumulative-
ly for six months or more should be made 
eligible for politic'al pension. 

Lastly, Sir, the uneducated wives and 
minor children of deceased freedom fight-
ers are naturally unable to run about for 
getting h ~ certificate or the other. In 
such cases, the Government of India 
should not apply the rules and regulations 
in 'a rigid manner. The Government of 
India should adopt a liberal approach for 

sanctioning pension to the widows and mi-
nor children of deceased freedom fighters. 
Before I conclude, I would like to point 
out that in case a freedom fighter has 
got a family income of Rs. 5000 or more 
annually-his wife or son may have an 
annual income of Rs. 5000-he is de-
barred from getting the political pension 
from the Government of India. I would 
say that this is doing injustice to such free-
dom fighters who had risked their life and 
everything for the freedom of the coun· 
try. I would appeal to the hon. Minis-
ter of Home Affairs that this stipulation 
should be repe'aled. 

I would like to have categorical replies 
from the hon. Minister of Home Affairs 
on the points I "ave raised. 
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SHRI ANNASAHEB GOTKHINDE 
(Sangli): Mr. Chairman·, Sir, r would like 
to know from the han. Minister whether 
there are any cases about the free..ioJll 
fighters who were sentenced to undergo 
imprisonment of not less th'an six months 
but who were released much earlier than 
this for no fault of theirs? Whether such 
cases would also be considered sou moto, 
if they are rejected earlier? They were 
sentenced for a period of not less than 
six months but for no fault of theirs they 
were re1eased earlier. 

MR. CHAIRMAN: Good beh'aviour 
might  have been their fault. 

SHRI ANNASAHEB GOTKHINDE: 
Not that way. It has been stated that 
in the case of a jail certificate not being 
available a certificate from tlle co·prisoner 
who i. sitting M.L.A. or M.P. Or an ex-
M.P. or ex-M.L.A .. is required. I repre-
sent a constituency which., at that time, 
was comptised of princely States where 
such a movement was going OR there and 
many of the freedom fighters were lod-
ged in the jail run by the State Govern-
ment. No jail certificate was available 
and there i. not a single M.P. Or M.L.A. 
who was lodged with them in some of 
these jails in those days. So, my sub-
mission would be that either the Govem-
men! will: have· to give or the party will 
have to give a certificate for these· freedom 
fighters who were logded in those jails. 
Sorely. I may point out a peculiar CIIlIe. 
There is no freedom fighter by n'ame Shri 
v. R. Panwalkar from Ratnagiri Di&trict 
wlm is aged 76. He was awarded tlllnra 
patra at lIbe hands of the Prime Minister 
on T Sth August. 1972_ His case was re-
ferred back to him. Why? Some infor-
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n ... lion WdS called for from him. There 
are a number of such freedom fighters 
wno have undergone imprisonmenl. And 
ID many cases, they were awarded l'amra 

patra in Delhi at the hands of the Prime 
MIDister. lbe ca$C about .lhiB gentleman 
about whom I "'lid just now should be 
decided earliei'. 

Tnere is one mare poinl. In Sal'ar. 
and SangH Districts they were running a 
parallel uovernmen,. Many of them han 

gone underground. They all come from 
that area. But, there is no cenificate 
avail'able to know whether the person i, 
t-elonging to that category of underground 
or not. 1 want to know one thing. 1 
nave got an Extract from the Bombay 
Chromcal, Vol. 34, No. 99, dated 26th 
April, 1946 page 2. This is a Govern-
.. ent document which refers to a list of re-
leases and under-trial and absconders. 1 
want to know from the Government whe-
ther the Government would review th.s 
document in order to know which person 
was an absconder as mentioned in this 
document given, by the Government about 
25 years back? Lastly, I was told that 
titvre are a number of ca.es from u.·a 
which 'are yet to be decided. I am re-
ferring to one case. In that case, one 
Shri Sathe, who hails from my constitu-
ency and· who has worked and fOUiht in 
the Goa struggle was sentenced for twenty 
four years of rigorous imprisonment. But, 
th. sentence was awarded :n ab;entia. I 
'am not championing the cause of any 
particular person. But here is the case of 
a person who was awarded by the then 
rr:ihtary tribunal a sentence or 24 years' 
rigorous imprisonment. Why should 
these cases not be decided early? 

18 m. 
THE MINISTER OF HOME AFFAIRS 
(SHRI UMA SHANKAR DlKSHm: I 
am very glad to find that certain very im-
portant matters have been raised, and this 
gives us an opportunity to clarify mis-
giVings or misunderstanding< an i al>o to 
take well ""Ints where· we lhink that they 
gaps Wave been left. 
Shri Chandrappan who has initiated 

this diSl:USsion has raised several matters 
which are of common importance, which 
other han. Memhers have also raised. 

(H.A.H.) 

But of the points raised by him, one i. of 
special significance, and that is in regard 
10 lhe Mopl. rebellion participants. 

It is not that the Government had either 
in this or in any other case or category 
taken any other consideration into account 
except the basic principle namelt whether 
the people participated in lhe em'ancipation 
oi India from the bondage of foreign rule. 
Whether they were violent or non-violent, 
whether they were from the south or from 
lhe north, whether they belonged to one 
party or another, now or then, all these 
considerations have not influenced our de-
ci,ior. at all. 

So fal as the Mopla  rebeliio'l is con· 
cerned, I do not want to give all the 
literature etc., nor do I want to give 
the impression that all those who at that 
lIme hac acted badly or anyt!lUl,l of ~  

kind. I do not want to be misunderstood 
on that score. We have gone into the 
bistory of the movement. We h ~ gone 
not only into the documents and tele-
gf'ms and letten; that pas.:d between lhe 
Government of Madras and the Vice:c·y 
and between the Viceroy .. nd the Secre-
r",y a State, but also into statements like 
fhose of Mahatma Gandhi, resolutions pas-
sed by the Indian National Congress. and 
recorded statements after research con-
tained in writings by well-:t'lown histo-
rians like Mr. Majumdar. .\11 these in-
controvertible pieces of evidence go against 
~  proposal. 

I would not like to say that substanti-
ally and essentially. it became a commu-
nal movement. Mahatma Gandhi has ex-
pressed in words of 'anguish how this 
movement waS essentially a communal mO-
vement; the loss of property and loss of 
life was confined to one community only. 
looting, arson and a number of thing< 
happened. Now, if we take this uP. it· 
will highly complicate the matter. and 
we. shall convert this question which is 
above p'arty-politic. and which is above 
. controversy into something like a -contro-
versial matter. 
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[Shri Uma Shanker Oikshit] 
My request 10 the hon. Member who 

ill.. raised this discussion IS this. I am 
wlihng 10 show him all the eVIdence that 
we have 'gone into. But I would request 

the House to take this as my assurance 

thaI ~  1 do not think th:at there 
is any reason why we should necessarily 

dishelieve the correspondence that took 

place between the district magistrate and 

between the local magistrate and the Ma-
dras Government 'and between the Madras 

Government and the Central Government, 

and between the Central Government and 
the Secretary of Sta.te; I do not think. 
necessarily that is so, but apart from 

that. .•..• 

SHRI C. K. CHANDRAPPAN: Why 
should the State Government's decis.ion 

not be considered? 

SHRI UMA SHANKAR DIKSHIT: We 
have not got much time, and, therefore, 
let us not diverge from the main point. 
I can quote from the Collecte I IV (Irks "I 
Mahatma Gandhi his com.'neo!s on <he 

Mopla rebellion. Mahatma Gandhi says: 

"My heart bleeds to think all our 
Mopla brethren have gone mad; 
I 'am grieved to think that they 
have looted Hindu houses, leav· 

ing many hundreds of men and 
women homeless and foodless. I 
am grieVed to think that they 
have endeavoured forcibly to 
convert Hindus into Islam:'. 

"and by all these acts the; have d('ne 
me an injury". 

I do not want to give 'all the details as 
it will not help either the atmosphere or 
the cause which we all have at heart and 
I do not think there should be any insist-
ence in including them. 

As far the RIN rebellion and all other 
similar freedom fighters, they have been 
included. The INA personnel who parti-
cipated. they h'ave been included. Where-
ver we have found according to historical 
research that there was any movement 
either on a large scale or on a small scale 

Fighters (H.A.H D.s.) 

Ireluding any movement,n the Inuwn 
Srates. which was essentially intended to 

be for the political emancipation of the 
country, we have included all such cases. 

I think it would he a travesty of the 

princiflal that has heen accepted to inlude 

the participants in the Mopla rebellion 
in this category. 

As for the point malic about the old, 
sick and invalid and SO on, I entirely 
agreed. There are certain classes still 

left Over. In most such cases clarifica-

tions have not been received. People 

have merely said that they had gone to 
jail for such and such things. In 70 
cases-we received very serious complaints. 
In the morning, I UJed rather strong lao-
gua.ge and I do nO( want to repe at it. 
But even such allegations 'as I mentioned 
in the morning have been receiVed. There 
are about 10 such complaints in which 
various kinds of charges of falshood and 

so on and so forth have heen levelled. We 
have held up in some cases. 'and in some 
also stopped payment of pension, 

So let us not proceed on the ) ~  

that any paper received either with a 
thumb impression or signature purporting 

10 be from someone is necessarily a docu-
ment on the basis of which We should 
g;ve pension, hard-eamed mJlJeV of the 
people collected as taxes. 

As regards the old. sick and invalid. it 
has already been stated by my colleague 
several times here and in the other place 
that we give priority to old people. You 
may call the officers bureaucrates. ALeT 
all, they are workers. Their nomber has 

increased four times of the original. One 
human being can make mistakes as any 
other. I request you to be so good as 
to point out in writing either to me or 
to my colleagues or direct to the offi-
(f" as to what happened in ,a palt;cular 
claim and I assure that with complete im-
partiality, we will go into the matter and 
will not stick simply to the technical as-

pect. 
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But Ihere are other malters. For ins-
lallt.:t., two or three cases were mention.:j 

in which an old lady or 'an old gentleman 
has been asked for clarification, although 
lamra palra was given to him or hon. 
Even where a person has suffered im-
prisonment ,I six months Or a year, if 
his or ber ncome is not certified or shown 
to t-e Rs. 5,000 or less, naturally We bave 
to consider the matter. Supposing I am 
in affluent circumstances and I had suffer-
ed one or two years in jail, today I or 
my progeny is not entitled to this pen-
sion. 
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, ~  fcr;m: mI. ... 
(Jlllerruptions). You wrote to me and I 
shall consider them. Even if a case bas 
been rejected wronilly. I s\rall reconsider 
it. 

18.10 hn ... 

Tho £Ok Sablla Ihen adjourned liII Ele-
ven of the Clock Thurlllay, August 23, 
.19731Bhadra v, 1895 (Soka). 


